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| assessrent years 1998 99 to 2000 01 subject to: the following - -~ |
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(i) the assessee will Iappl;,' lts income, or accd'nuiata tfor _épb!lf-
cation, wholly and exclusively to the objects .for which
it is established '

(ii) the as=‘éssee wnll not invest or.deposit ‘Its funds (other '
than' voluntaty contrlbutlons received and waintalned .in .
the form of jeWeller', Nurniture ete. |} for. any per.lod durlhg
the[prevlbus years, retevant to the sssesstent years 'mntloned
above 0therWise tlwan in any one or. Tore of the forms  on
'nodes specufved in sub-section (5) of Section 11;

l being profits and| gains of business, unless the business
| is Incidental to -the attainment of the object}ves of the
‘assefee ahd |separate books of accounts are. 'ra#ntalned in
respect of such business. s

(iit) thi%s_not.if_lcation will not apply in relation to any ‘income
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